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ORDER
The issues similar to those raised in the present petition are separately under
consideration of the Commission in Petitions N0.108/2007 and 114/2007 which are

already admitted. Accordingly, we direct that the present petition may be admitted.

2. The petitioners are directed to serve copy of the petition on the respondents
immediately and shall file an affidavit of service of the petition on the respondents. The
respondents may file their reply before the next date of hearing with a copy to the

petitioners.

3. List this petition on 16.10.2007 along with petitions No. 108/2007 and 114/2007.

4. The petitioner shall also deposit the balance filing fee of Rs.80,000/- before the

next date of hearing.
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